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Mvssae A copy of this order shall be placed before the Principal Secretary, Revenue, State
of U.P. who shall hold an inquiry in respect of how the proceedings were conducted in
respect of Case No. 1836 of 2023 and without locking into records, orders were passed
without following due procedure and in absence of maintaining judicial order sheets and take



appropriale proceedings against the SOM who passed the order dated 12.05.2023, the
Tehsildar, the Revenue Inspector and any ather person who may be responsible for viclating
the rules, regulations for not maintaining judiclal records. This has been done, as even
earlier such an issue had come to the notice of this Court and it was flagged to be noticed by
the Principal Secretary (Revenue), State of U.P, but it appears that the message has not
percolated nor there has been any amends, In Awadhesh Kumar Vs. District Magistrate,
Lucknow MANU/UP/2566/2022, this Court was constrained to notice the manner in which

regulations were violated In  performance of Judicial functioning by the officers manning
revenue courts, yet again this matter at hand has come to light,

Hence, Let the inquiry be completed and its report be placed befere this Court within a

period of three months from the date, copy of this order is placed before the Principal
Secretary (Revenue), State of U.P.

List this matter on 07th May, 2024 for ascertaining the outcome of the inquiry. A copy of
this order shall be communicated by the Senior Registrar of this Court to the Principal

Secretary, Revenue, State of U.P. and to the District Magistrate, Lucknow. The original
record has been handed over to the learned Standing Counsel.”

Order Date :- 31st January, 2024
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